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Judgement

Shiva Kirti Singh, J.—Learned counsel for the petitioners submit that the issue
involved in these writ petitions is same as in C.W.]J.C. No. 5524 of 2006 (Gaya
College Teachers Association & Anr. vs. the State of Bihar) and other analogous
cases in which interim order has been passed on 11.5.2006 staying the order of
the District Election Officers (Panchayat), Gaya and Rohtas requisitioning the
services of teachers of concerned colleges of Magadh University and Veer Kunwar
Singh University. Learned counsel for the Bihar State Election Commission and
the State do not dispute the aforesaid submission.

2. Considering all the facts and circumstances and the aforesaid submission,
these writ petitions are ordered to be listed for admission alongwith CWJC No.
5524 of 2006.

3. Until further orders the orders, of the District Election Officer (Panchayat)-cum-
District Magistrate, East Champaran, Motihari (in CWJC No. 6465/2006) and the
District Election Officer (Panchayat)-cum-District Magistrate, Samastipur (in
CWIC No. 6542/2006) requisitioning the services of petitioners and teachers of
L.N. Mithila University, Darbhanga for duty in relation to Gram Panchayat
Elections already notified, shall remain stayed. Let a copy of this order be given
to learned counsel appearing for the Bihar State Election Commission.
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